Hecn'ble Mr, K. O.3aha,. Member (A) I T |

—av—.

Hedrd the ledrned counsel for the applicent.
Admit. Issue notices to the respondents to

£ile writ;en'statement/counter affidavit within

six weeks. Rejcinder, if @ny, should be filed

Within two weeks thereafter, Requisites to be

filed within @ week, List this cése on 1.3.1996

before the Registrer for completion of pleadings,

\ 4//}“f>}\~“_ < .
W

‘Member (&)

Shri, M, L, Paswan, Regisftar Incharge,

oo e o0

&mg\ "~ Nobody is present on behalf of either of the parties,
{oAbQNﬂﬁVmifﬁ;&E | “Notices were issued to the respondents on 30.1.96, SR still
eﬁvxmxii;quip”ff awaited, W/s has also not been filed., Put up on 10.4.96 for
, N~ Al _
Mox\“m SR and W/s,. _
B Aot ! Z%
e WY
. ( M, L. Paswan)
FKL Registrar 1I/C
‘ |
3/10.4.¢ I
/ 5

Shri M.L.Peswan, Registrar Incharge

Notices hagve been issued to the

respondents, SR not received. WS has not been filed,

List on 10.5 .96 for filing WS, e
):7
é )

( M.L.Paswan )
Registrar I/c
1




4/10.5.96

PKL

5/5 .6096

SKS

6/17.7.96

PKL

put ,up on 05.06.96 for ,filing the VW/s_.‘ r;{“.

Pygwan, Registrar Incharge. %

Shri. M. Lo

Learned Counsel for the applicarnt is

Respondents are unrepresented W/ s has not/ﬂ been
N

_— —

i72522"

- . .. { MiiL, Paswan )
) Reglstrar 1/C

Shri M,L.Paswan, Registrar I/c ‘ By

Neither of the parties is present | | /

W.S. has not been filed. List on 17.7.96 for

£iling W.S.. | | . . k . o K_‘
Vs |
| .
( M.L.P§Swan )
Registrar I/c
]
_ l
shri., M, L, Paswan, Registrar Iincharge.

s e @ . -t*
“.

: ik
None for the parties., W/s has not ;been filed. Let

- .‘t“-:-n-
s

19.8.96 be fixed for filing the W/s, | ﬂg -

¢( M., L, Paswan )
'Regl strar 1/C




7/13.9.96

PKL

84/ 23.10.9

/ces/

9/16.12.1996

10/24,1.1997

J
;
. !
— .
' i
<t
i
1

-parties. ‘W/s has not been flled as yet Put up on 14,90,96

for filing the W/s.

L
Shri. s, P, Sinha, Dy. Registrar I/C,

R
e s 80

: ‘ ' N L :
Nobody is xx® present on behalf of either of the

N
. ! -
R .

e : ( s, P, Sinha )
: Dy. Registrar I/C

Ww/s has not yet been Flled. Last chance is niven

for Flllnn u/s by 19.11. 96.

-

- (M.L. Pagyan)

Dy. Fegistrar.,

None for the parties. W/s has not been
filed although last chance was given. However,
one more chance is given to the respondents

to filed W/s. Put uwp m XEXX 23.1.1997 for £iling W/s.

3

( M L.Paswan )
Registrar I/c

Shri S.N.Choudhéry, proxy counsel for Mr;
Sudsm@ Pandey appears for the applicant, None
for the respondetns. W/s hé@s notbeen filed although

'lGSt ché@nce was given. In the circumStéhées: let

th;~ case be placed before the Hon'ble Bench for

direction on 10.2.1997. é;;;§;:"7ijdi

(
Dy.Registrar I/c
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10.2.97
'CIV] _ None f’or the parties, Llst. this. -
- ' " Case on 4,4,97 for dlrectlon.
. N
\,\*\‘“
(VeN. Mehrotra) |
Vice-Chzirman ;
12./ 4 4.97. /S has not been filed so far on behalf of ithe:

. ) respondents. Four weeks f‘urthor time is alloued for the
same. R9301ndar, if any, may be filed within two weeks
thereafter.,List it on 27.5.97 for directi\on.

_ 4.‘\/
Nl
/ces/ ' (VeN, Mehrctra)
- > V10L~cha1fman
' y 5 ,:e - — i
13/27,05.97 - . .y *.¢,. "/s hasnot been filed so far.Four weeks ‘_furthij{

time is allowed for the same, Rejoinder may be f'i;ei wit‘i
ofs Lged o b | i
Wﬁz Mpawé“‘?/ . .two weeks thereafter,

\;f;}ﬁ’”l o éw’r}'%" ' List on 08.08.1997 for direction.
4 c’ﬁ,j,z alfac bf

M,,;iﬁ* ' | Co. ‘\ﬁ\~;

(VN o Me hrotra)
vice~thai man

14/08.08,97 W/s has been filed on behalf of the
' 7 résponaents.Applicant may file rejoinder within two
xweeks.' List for direction on-30.09.1997. |.
- e \\I\
. s ) ' (V.N.Mehrotra)
SKI ' : Vice~-Chairman




oY

0A - 25/96

15./ 30.9.9%,-  Since Bench is not availéblé.ﬁédéy,‘the'case

ié‘adjdurned to 3.12.97 for direction.

.

oot

18./ 24.4.98, . Shri S. Pandsy, the counsel for the applicant.

-

.timekis'alloued for the same. List it on 30.7.98 for /

- direction.-

ces/ . . (G. NARASIMHAM)- - - ~ (L.R.K. PRASA}
MEMBER (3J) . e MEMBER (A)
19,30.7.98 Shri Sudama Pyndey, the counsel for the -
applicant

As requested by the ccunsel for the
applicant three weeks' further time is

allowed to file rejoinder. List on 14.10.98'

for direction. ' '
F}-«”Jggﬁﬁ%—y”__‘,_;___, \ﬁ& ‘
.Y.I‘{ j
( L.RK, Prasad | ( V.N.Mehrotra )

SKS Member (A) : ! Vice-Chairman

‘jRejo;ndgr'nbt filed so far. Four weeks further

is

/ces/ ,
B9 (V.X. Srivastava)
T Dy. Registrar.
16/03.12.97 ' Rejoinder not £iled so far, Fhree weeks
' further time is allowed fof the sanme.
List on 11,02,1998 for direction.
SKI . (S.Das Gupta) > ' \&.NJmeh:otra)
' Member {A) o . Vice-Chairman
) |
17/11,02,98 Rejoimder not f£iled by the applicant. Four
‘weeks further time is allowed for the same. List
_on 24,04,1998 for airection. £ \
ON~—GF———= | '\L
(R.Rangarajan) :5355\\ éxgﬁgﬁehrotra)
SKJ " Member(A) A . vice-Chairmen

o
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/cBs/

N

./ 14.10.98, Rejoinder not filed so far. Three weeks further

OA - 25/96 | _ﬂ;:“ h

-

time is allpued for the same. List it on 29.12.98 for

direction, 4 | v
VR R e L0
. * S
- (LAKSHMAN 3JHA) (L.R.K. PRASAD)

MEMBER - (3) - MEMBER (A)

21./ 29.12.98.  List it on 24.2.99 for direction.

" /ces/ S _ (L.R.K. PRASAD)
-  MEMBER (A)

2./ 24.2.99. None for the parties. The applicant may file
rejoinder within three weeks. List it on 25.3.99
(L.R.K. PRASAD)
MEMBER (A)

for direction.

/CBS/ .. L R

23/25.03.99  Shri S.Pandey, counsel for the appiieant A
‘ Learned counsel for the appi1cant states
thdt &s the applicants have a lready been employed
against uroup 'D!' posts, the appllcants may be
allowed to withdraw this CeA, The prayer f'or
withdrawal of the case is allowed, A
The 0.A. is accord ing ly a1Sposed of

as wlthdrawn/)y the applicants, P“"@Q/
(LakshQQ} -

- . Jha) . - (L. {.K.Praqad)
) Member(J) o Member (A)




